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IN IHE CENTBAL ADiaNISXBATIVE IRlBUmL PRItCIPAl.
bench new DELHI \ a

M».se . ^-eVJKerwv

original Application No. 300 of 1992

Anek Pal Singh

Versus

onion of India and Others ..,..Eespondents

Applicant

CORAM; '

Hon. Mr. Justice U.C. Srivastava, V.C
Hon. Mr. SiB. Adige, Meiiiber(A)

(By Hon. Mr. Justice U.C. Srivastava, V.C. )

The learned counsel for the respondents is

not present. In terms of our order dated 17.3.93,
in his absence we are looking into the application
as a matter of fact and the case #as finally disposed
of on 23.12.92. This application has been moved by
the union of India praying that the order against the
union of India as exparte and consequently, the saiffi
may be set aside as the case was listed for admission
the only order which o uld have been passed was either
the application is to be admitted or dismissed and it
could not have been allowed. The pleadings are complete •
and the case was disposed of finally vide order dated
19,11.92, This Tribunal directed that the case may

be listed for final hearing on 20.U.92,This order
was passed in presence of the counsel for the respondents
union of India. It is true that on 20.11.92 in the
order it was mentioned that the case may be listed
on 13.12.92 for hearing on admission. On that date
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it was adjourned and directed to list it oni23.11.92 on
which date it. was disposed of. The earlier order for
deciding it in the final hearing was never recalled and it

b® that notices were ordered in the subsequent order
only the word'admission' finds placet Even otherwise, as
the case has been disposed of on final hearing the only
remedy is areview application and not a restoration application;
Accordingly this application is rejected,

i

Vice ChairmanMembe)r(A)

Dated: 19.3.1993
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